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THE JAMMU AND KASHMER PRESERVATION OF 
SPECIFIED TREES ACT,' 1%9. 

+ , (Act No. V of 2%8.) 

[~eceiwd the assent of the Governor m 9th April, 1969, artd pt!blished 
in Governmat Gazette dated 13th A@, 1%9*(Ert.).] 

~ n '  Act to make ~mviston for t k  iepreservath of certain species 
of trees and ior regulation of felling and export therenf. 

Whereas certain species of trees growing in the State are the main sources 
of raw mateiial for the specialized industry of Kashmir Art, or are o t h e d s ~  
of vital importance for the economy, prosperity md welfarq of a large section 

' 

of citizens of the State ; and 

Whereas it is necessary in the public interest to make specid pro\;ision 
for the growth, preservation and protection of such species of trees afid 
for other matters connected therewith ; 

' It is hereby enacted by the Jamma and Kashmir State Legislature is 
the Twentieth Year of the Republic bf India as follows :-- 

1. Short title, exlent and cornntencemetit.--(I) This Act may be catled the 
fammu and Kashmir Preservation of Specified Trees Act, 1969. 

(2) It shall extend to the whob of the State of Jammn and Kashmir. 

(3) It shall come into force on the date it is ptlblished in the Guvernment 
Gazette. 

2. Dejiiitions.--In this, Act unless the context otherwise requires,-- 
\ 

(a) 'fell' or 'felling' includes topping, lopping, girdling or otherwi* 
damaging a specified tree ; I .. 

(b) 'goqis of Kashmir Att' means articles of wood erving papier. 
made,' wood'work and suck otber articles aS may be declared 
by notification by the Oo-ment as goods of Kashmk Art for 
purposes of this Act ; 

' (c) 'prescribed' mmns presaibea by nrles made under this Act ;_ 

(d) 'prescribed authority' means the authority notified'as such by tbe 
Government and different authorities may be notified for different 
provisions of this Act ; 



1987 ; 

thereof. 

prescribed. 

@) refuse to grant such permit. 

that-- 



-- . 

i 
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6. ObligQkgQkm io refuse to 
refuse to grant permit, if on m W e d  thrst- 

(a) the #application for permit relates to a pxSd Ptee w-hich is 
. * green, bedthy or if it be- to fruit-hearing sp&-s, is GPit- 

bearing ; or 

(b) the felfiag of specified tree is likely to extin@& tke @ of tb;e 
trees in the local area in which it grows ; or 

(c) there is any ather d E b t  reason wl@& he may nxwd in %%%kg 
to warrant refusal of permit. 

7. Gonml--In cunsidedng whether to @ant or to rctfmw a permit 
the authority may in its discdon ad, 3 so mpked by a 
general or special order of the Government shali sbtaia 
any department of the Government or aay,offhr thereof 
q e o n  of technical nature! involved thebein. 

8. ExpH.-(I) No persm shall export from the territories of $Et Stdtte 
of Jammu and Kashmiu timkr of any spedied tree wtcept .clli8cr &'in 
accordance with a permit granted by tfie pr&W a&r;tY under this 
Act. 

(2) ~verypersondesiringtooMaihapermitfatheapatdt~nber 
s h d  make an application in writing to the prescrhd aathoriPy in such form 
and containing such -domation as may be p r d  

(3) On receipt of, application the pr 
maLiag such inquiry as it may coasider msmty, 

(a) p u t  the permit subjed to suda 4- if aqy as wb -. 
m the permit. ; or 

(b) refuse to grant such permit. 
; 

9. C h d i h  to be ms&b.-Where the p r e  mthority 
grants a permit for felling a specifitd tree or for cqmthg h b e r  of a 
s m  tree subject to any amWon'under.ahe 

ha+ regard to tbe c i r ~ a u c o s  of each Prul the 
gerieral public. I 

10. No compensation pqmble for loss or injury.-NO ptrsan shall be 
entitled to claim compemtion for, my injury, damage or kxs atwed or 
~ t o h v c k ~ u d b y i h t ~ ~ g . n t p n d t o r b y s r y  
condabasabject towhich per& isgraatedunderthJlrA& 

11. Rppeal..--Any person z3ggrhd or affecred by an tk, 
prewdxd authority under tbis Act may, *vithin&Q days date 
d the order, prefer an appeal to thg F E a d  Commissioaer. 

- ,  
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thereto as it thinks fit : 

Provided that the Government shall not any order under this 

a reasonable opportunity of being heard. 

in good faith or intended to be done under 
thereunder. 

nt having effect by virture any enactment other thar? this Art or any 

1. Substituted for recti& 13 
2. Substituted by& XI1 .i 





the State shouW itself 

following modifications, namely :-.- 

(a) In section 5, clause (b) &all be omitted 

shall be omitted, 

(d) In sub-section (2) of wction 16-- 

c~curring, shall he omitted., 






